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proviso torule 66 of the Rules of
Procedure and Conduct of Business in
Lok Sabha in its application to the
motions for taking into consideration
and passing of the North-Eastern Coun-
cil Bill, 1971, inasmuch as it is depen=
dent upon the North-Eastern Areas
(Reorganisation) Bill, 1971, the Constitu-
tion ( I'wenty-seventh Amendment) Bill,
1971, and the Government of Union
Territories (Amendment) Bill, 1971",

MR. SPEAKER : The question is :

“That this House do suspend the
proviso 1o rule 66 of the Rules of
Procedure and Conduct of Business in
Lok Sabha in its application to the
motions for taking into consideration
and passing of the North-Fastern Coun-
cil Bill, 1971, masmuch as it is depen-
dent upon the North-Eastern Arcas
(Reorganisation) Bill, 1971, the Cons-
titution (Twenty-seventh  Amendment)
Bill, 1971, and the Government of
Union Territonies (Amendment) Bill,
1971,

The motion was adopted

MR. SPFAKER : This was a very
tight programme. 1 have been relining it
alter declaration of the emergency. Just as
war-hit areas have to be rchabilitated, we
will have to rchabilitate our procedure also
after this session. This should not be taken
as a precedent, 1 am not going to follow it in
the next session.

13,35 brs.
NORTH-EASTERN COUNCIL BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : Sir, | beg to move* :

“That the Bill to provide for the sett-
ing up of a Council for the north-eastern
arcas of India to be called the North-

Eastern Council an'd for matters connec-

ted therewith, be tsken into cosidera-

tioa.”

When the North-Eastern Areas {(Re-
organisation) Bill 1971, came yp before the
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House, I had given a broad indication of
the scheme of reorganisation of these areas
and had meationed that the scheme would be
given effect to through a series of Bills. The
House has already passed that Bill, and
three other Bills, namely, the Manipur (Hill
Areas) District Councils Bill, the Constitu-
tion (Twenty-seventh Amendment) Bill, and
the Government of Union territories
(Amendment) Bill. This is the last Bill in
the series.

With the passing of the Reorganisation
Bill, the north-eastern region will consist of
five States and two Union territories. With
the exception of Assarn, all the other units
will be small. At the same time, they will
have to assume relatively more onerous
tasks in the field of development. When
the reorganisation Bill was before the
House, 1 had referred to this matter. As I
then stated, in the next decade we will have
to pay particular attention to the develop-
ment of the north-eastern region as a whole
Financial resources, trained manpower and
necessary expertise are the basic needs of
development. A dynamic programme of
dcvelopment can be put through only it
these resources are available in adequate
measure

Another factor which has
view is that no sizeable programme of
development which can have a decisive
impact on the economy of the people can
proceed without roads, transport facilities,
power supply, irrigation facilities, etc. It s
also obvious that the development of the
region has to proceed on an even keel and
cannot be allowed to be lopsided. The
objective, therefore, has to be to secure
the balanced development of the entire
region,

to be kept in

The financial resources of the States in
this region are not adequate even to meet
their non-plan expenditure. Even now,
Assam, Nagaland and Meghalaya require
sizeable grants-in-aid. The position of
Manipur and Tripura is not going to be
different The Central plan assistance is
determined more or less on an ad hoc basis
in respect of the States in the north-castern
region and is on a much larger scale than
in the case of other States, Manipur and
Tripura being Union territories, also receive
comparatively larger Central assistance. As

* Moved with the recommendation of the Presideat,

g e ’ T
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our objective is to accelerate the dovelop-
ment of the region it is evident that in the
years to come, the Central Government
will have to make available still larger
financial resources for the development of
this region.

The need for co-ordinated development
of the north-eastern region was recognised
even when the scheme for establishing the
autonomous State of Meghalaya was drawn
up and in May, 1970 this House had passed
the North-Fastern Council Act, 1970. This
law had provided for a regional plan being
formulated by bringing together plan
schemes included in the State plans of
common importance to all the States. In
the context of the reorganisation of this
region and keeping in view the resources
available to the new States, we came to the
conclusion that apart from the State level
plans of the various units, there should be a
separate rcgional plan with a separate
allocation of Central ass'stance for the entire
region as a whole. This 18 a basic de-
parture from the concept of the earlicr
law.

Having decided that there should be a
separate regional plan, it became necessary
to restructure the mach'nery envisaged in
the 1970 Act. That Act had piovided that
the Governor and the Administra ors of
Union territories and also the Chief Minis-
ters of the States and Union territories and
oanc Minister from cach State should be
members of the Council. There was also a
provision for a separate Coordination Com-
mittee of the Council to review measures
taken by the States for the maintenance of
security and public order and recommend
further measures necessary in this regard.
Nagaland had been given an option to join
the Council at a later stage, We felt that
instead of having a Council and a separate
Coordination Committee to deal with deve-
lopmental and sccurity aspects respectively, it
is better to have a smail and compact body
which would look after both the aspects,
As the benefits of the regional plan will ex-
tend to Nagaland also, there is now no point
in retaining the provision for option,
Clause 3 of the Bill has been drawn up
accordingly.

It is necessary to maintain close links
between the Central Government and the
Gouncil and for this purpose it may be
found necessary to associate g Central
Miuister with the Coungil, Clapse 3 (2)
provides for thig,
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The functions of the Council have been
spelt out in clause 4 of the Bill. Asat
present the Council will continue to be an
advisory body. It has been given the specific
task of formulating the regional plan in all
its details keeping in view the need for
securing the balanced development of the
north-castern area. A large number of
projects and schemes relating to road cons-
truction, provision of transport facilities,
generation: and transmission of power, irri-
gation facilities, flood control measures,
industrialisation, etc. are bound to form
part of the 1egional plan. These may have
to be undertaken in areas extending into
two or more States. The implementation of
such projects and schemes will involve co-
ordination among the States concerned. The
question of maintaining or managing such
inter-State projects and schemes, sharing of
benefits and the question as to how expen-
diture is to be incurred would be other
matters which will require the attention of
the Council. Another important function of
the Council would be to watch the pro-
gress of implementation and recommend
release of financial assistance to the State
Governments,

13.41 brs,
[SHRI K. N. TIWARY in the Chair]

For recommending fresh projects and
schemes for inclusion in the regional plan,
preliminary surveys and investigations have
to be undertaken. The Council will go
into these matters also and make necessary
recommendations to the State Governments,
or where necessary, to the Central Govern.
ment.

The present scheme envisages that this
Council will also perform the functions of
the Zonal Council. According to the 1970
Act, representatives of the Ministries of
Finance and Planning were to be advisers
of the Council. Now that the functions of
the co-otdination committee are also being
entrusted to the Council, it has been provided
in clause 6 that representatives of the
Ministries of Defence and Home ,Affairs
may also attend the meetings of the
Council. *

There has been some misgivings, parti-
cularly in Assam, regarding the echeme of
this Biil. May be, this was because at the

jnitial stages owr {hinking wes thet thery
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may be some advantage in conferring on
the Council a measure of executive authority
in  securing the implementation of the
regional plan and that for achieving this
object the Central Government may have
the power to give suitable directions to the
States. Theci~ was opposition to this idea
on the ground that any such provision
would entail an encroachment on the powers
of the State  We conceded this point and
decided that the Council should continue to
be an advisory bodv as at present  As, in
effect, the Counul has to function on the
ba-is of consensus and co-operation among
the participating umits, the provision of the
earfier Act that the Council should take
decimions by votes his also been dropped
it wall be for the Council itself to formulate
its own tules of procedure and no approval
ot the Central Government to such rules
would be necessary  With these changes
all the features to which any obiection
could possibly have been taken, have been
removed

1 hope the North-eastern Council as
envisaged in this Bill will provide an
adequate forum i which all the States and
Union Territories tn this region will work n
a spirit of co-operation for the larger good
of the region as a whole 1 commend this
Bill for the approval of the House,

MR. CHAIRMAN : Motion moved .

“That the Bill 1o provide for the
setung up of a Council for the north-
castern areas of India to be called the
North-Fastern Council and for matters
connected  therewith, be taken into
consideration,”

Does Mr. Jharkhande Rai want to move
his motion ? No. Shri Biren Dutta, Please
be brief.

SHR! BIRFN DUTTA (Tripura West) :
1 want to oppose this Bill...(Inter) uptions)
At the outset I want to state that belatedly
the Government of India have taken steps
to confer statechood on Tripura, Manipur
and Mcghalaya but the attitude to maintain
authouty over the States still persista  The
Statement of Objecis and Regsons says ©

‘“The Act also'envinged a Co-
ordination Committee of the Council to
review measures taken by the States
represented on the Council for the
maintenanee of security and public onder
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and recommend further measures
necessary in this regard.”

Mr. Pant has dealt in detail with the
need to develop that area.

He has stated that co-ordination is
needed in development activities, but there
are Zonal Councils n all areas of India and
they are poweriul enough to co-ordinate
such matters. Why s 1t that only in this
area the people having their legislature
cannot discharge these duties through the
Zonal Council 2 Why does he requirec a
special measure for development activities ?
There 18 no reason to  believe that the new
States will not have the capacity to defise
means for development activities n their
zone, through the Zonal Council The
Assam people resisted 1t fiom the very
b ginning, and the Nagas a'so agitated
because 1t more or less makes them Second
Class States.

The Council is loaded with nominated
members  Clause 3(2) says *

*‘Notwithstanding anything contained
in sub-section (1), the President may,
if he deems it nessary so to do, nomi-
nate a Union Minister to be a member
of the Council

“‘One of the members of the Council
to be nominated by the President shall
be the Chairman of the Council.

““The President may, if he deems it
necessary 80 to do, nominate another
member of the Council to act as Vice-
Chairman of the Council.”

In this way, nominated persons are given
power aver the elected members of the
different States which are going to form the
North-Eastern Council.

Not only this. The States are not
allowed to have an independent voice in
formulating their plans in respect of their
development. Jt has to go through this
Council which will have the power to draw
them up after discussion as the plans may
be inter-linked with other areas.

Clause 6 says :

“..the Ministries of the Central
Government  dealing with  matters
relating to Defence, Fimance, Home
Affairs and Planning shall nominate an
officer to atignd the mootings of thg
Couneil.™
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So, all the functions of the States are
going to be interfered with by this super
body. It is not as simple as has been
explained, and we are afraid that this Bill
is really negating vwhat has been achieved
through a long stiuggle by the people of
that zone. From the beginning of the
proposal we have seen in the press that
Assam was opposing it, and there is a
Committee in Assam which has sent a
memorandum to the Government. Naga-
land has also rcfused. In Tripura most of
the parties have opposed the suggestion. So,
1 would request Mr Pant to reconsider it.

What is the necessity of putting in this
Council the Security Adviser and other
officers 7 Will it not practically interfere
with the day to day administration ? It is
said to be for thc maintenance of law and
order. You have given statehood to all
these areas. The Statc will not have the
power to consider about their own develop-
ment schemes. It has to go through this
Council. 1t will not have the power to
regulate the interral affairs of the State.
What is the real motive 2 Why has it been
thought proper that while conferring State-
hood, it can be negated by the backdoor
through this Bill. 1 oppose this Bill.

SHRI TARUN GOGOI (Jorhat) : Sir,
this Bill is of a new type, different from
the others. It has been introduced with a
view t0 make an experiment in the north-
east region, which occupies a very important
place in the map of India. It is surrounded
by different countries, including enemy
countries. From the point of view of
defence, it is a sirategic area and a very
sensitive area. Nowhere in Indix you will
find in such a small arca largs oumbers of
people of different races, languages, cultures
and customs, It is an area full of variety.
1t is also the most backward atea in India.
During the British rule also, it was kept
separate and neglected like anything. Even
after independence, the area did not receive
as much attention as it deserved, with the
result the whole arca bas been lagging far,
far behind. The backwardness of this ares
was responsible for causing suspicion among
peoples of different groups.

This led to a misunderstanding, as a
result of which Assam has been split, which
is really very painful. We wanted Assam
to develop as an integrated area. But
instead of one State, it has been split into 3
States, Two moré Unfon territories have
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come up. I do not know whether this is the
beginning of disintegration or the end of
disintegration. There is an apprehension
that Assam may be reduced to a Union
territory.

It is heartening to note that the Govern-
ment has realised the importance of this
arca at last and with that end in view, it
has come forward with this Bill for the
accelerated, balanced and co-ordinated
development of the whole area. But 1 find
certain missing links in the Bill. There is
no provision for giving financial resources.
Unless the Central Government aliots
certain funds for the implementation of this
regional plan, it will not serve any purpose.
It is not possible for these small units to
contribute from their meagre 1esources for
the implementation of the regional plan,
Merely drawing up the plan is not enough,
unless the Central Government comes for-
ward with sufficient resources, Here in the
Bill there is no commitment that the Centre
will allot special funds for the regional
plan, .

1 do not understand clause 4(3) which
says :

“on a review of progress of the
expenditure, recommend to the Central
Government the quantum of financial
assistance to be given fiom time to time,
to the State or States entrusted with the
execution or impmlementation of any
project or scheme included in the regional
plan,”

How can the States incur eapenditure
without being assured that the financial
assistance recommended by the regional
council will be accepted by the Central
Goverament ? If the Central Government
does not provide the necessary resources,
what purpose will be served ? The home
Minister should look into this matter,

Besides, there is a feeling in Assamn that
the status of the State has been lowered.
We do not want Assam, which is a hilly
border State, to have a superior or better
status in comparison with Meghalaya,
Tripura or Manipur, What we want is that
our status should gnot be lowfred
comparison with Stajes like Beugal, Bibar
and Orissa, *

These is a'so an apprehension that the
autonomy of the States might be infringed.
‘There is asprovision that the Council shall
review from time to time the measures taken



119 N. E, Council

1Shri Tarun Gogoil

by the respective States for maiatenance of
securlty and public order therein and
recommend to the governments of the States
concerned further measures necessary in this
regard. I think this provision will interfere
with the autonomy of the States, interfere
with the State subject of law and order. It
will also create an impression, may be wrong,
that the people of these units are not
capable of looking after themselves, main-
taining law and order in their units,

I hope the Home Minister will look
into the measure and will see that the
proposed Council will not interfere with the
autonomy of the States or lower down the
status of Assam, Asa measure meant for
the guaranteed batanced development of the
areas, it will be welcomed by the people of
Assam and the people of the hilly areas, I
hope this Council will provide a forum for
the people of the different regions to come
together, have better understanding and help
the co-ordinated development of the area.
With these words, I support the Bill.

=it e W (FgF) @ garafa -
aa, ag favas fom gesqfe ¥ wmr
eR ag gt AW e JE
qitere 2w H #E &N N wew w7 At
fear war 3 s &% &N A aAaia®
g wre A af 8 W Ay wx A
& mrwreen & faow g€ &1 ¥ faeiw
2 fir 99 & Tt §F goar R g
amael WY SFT Y HIAETE 9z AT
wreY o, @gr 9 wAaT & frww & qra-
T ¥ fagw mfag el

zm fadas & A ¥ §Y FA T N
¥ gg fr¥za won argar g fe gk Rw
# fagrz, sdrar weq s¥w W qfend
Tmrw & 3y fged & eafaare arfeardy
S 1 39 W ¥ aeg-ag & wdew
DR RY . wrEe ¥ qw g el
gor & e awae & mfaaad ot oy ag
Wi gad o § 1 o Wl sawer v
O, fred s& YWk & ol ag T e
a7 ® gak qear frfse depfa #t
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T §) g%, ST fregwmT g2 &) avr
oY gast Y gifes quar qEifas @y
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At i aR gER afaare § @Y asams
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g wra ® § 1 v qeofe ¥ ag viafos
wifer $1T g w1 aww qgf A fow
¥ fod ogd 9w § wwr W faw
T E W IR H IR YW KL OF
wga ¢ wwa sfisar s sqaEwr A a1
@ &1 vl dg ug & fe et oY

PAUSA 1, 1893 (S4KA4)

Bill 122

W faqry WX gEFT EIR FT TS
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| Y v W]
Fq® A T @ & wrAw ogar § fr of
quw 59 fagaw & afy § agr sqagr
¥oar @ ot 9g o fee e @R
wzrry &7 foer 59 T Y FE T
a1 3, oy mrgwr & wfad F e
fagas &1 fadw wvar g1

SHRI BISWANARAYAN SHASTRI
(Lakhimpur) : This Bill tepeals the North-
Eastern Council Act of 1970 which has
become a stull-born cluld because that was
not given a trial. Without giving a trial of
that Bill, this new Bill has been introduced.
This Bill is to be welcomed because in the
Statement of Objects and Reasons it is stated
that for the integrated and balanced develop-
ment of the North-Fastern region, this Bill
has provided for constituting a Council.

This North-Eastern region has a special
problem. If the Bill is the outcome of that
realisation on the part of the Government,
everybody will welcome it. The North-
Fastern region which was neglected during
the pre-Independence  days remained as it
was even after Independence, partly, due to
the fact that it was separated by the erst-
whilc East Pakistan, now with the cmergence
of the independent Bangla Desh the question
of development of the entire North-Eastern
region 15 to be reviewed and reshaped. This
Bill is brought forward for the integrated
and balanced development of that segion.
Therefore, this Bill is a timely one.

While welcoming the Bill, I must point
out certain deficiencies which are observed
m the Bill In the Bill it is stated that the
Council will be an advisory body and may
discuss any matter in which some or all of
the States represented in that Council, or
the Uaon and one or more of the States
represented in that Council, have a commeon
mterest and advise the Central Government,
etc. On the other hand, it is provided in
certain clause, particularly, in clause 4 that
the Council itself will review, from time
to time, the meusures taken by the States
represented ip the Council for the mainten-
ance of security and public order therein and
recommend to the Governments of the
States concerned further measures necessary
in this regard. But, I do not know, when
in the objects it is stated that for the inte-
grated and balanced development of the
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North-Bastern region this Bill has been
introduced, how the security and public
order come in here, It is a State subject
and people have the apprehension that it
will be an inroad into State’s autonomy.
Thougt. 1 don’t think so, 1 want clear assur-
ance from the hon. Home Minister.

Again, it is stated in the Bill that the
Council shall consist of the Chief Ministers
of the States of Assam, Manipur, Meghalaya
Nagaland and Tripura and the admimistrators
of the Umon Territory of Mizoram and
Arunachal Pradesh, One of the Counsellors
to the Adminmstrator of the Union territory
of Arunachal Pradesh appointed under
section 18 of the North-East Frontier Agency
(Admnistration) Supplementary Regulation,
1971, 1s to be nominated by the Administrator.
The statutory provision for the membership
of the administration is there. The Adminis-
trator of Arunachal Pradesh will be a Member
there. That Member has been given the
power to nominate another Member to be a
Member of that Council. I think this s not
proper. Statutory provision 1s made for
membership of the Governor, Chief Mmnisters
and Administrators of the different regions.
So, 1 think, the Administrator of Arunachal
Pradesh should not have the power to
nominate any one Member to be the
Member of the Council, 71herefore, if a
member of public is to represent Arunachal
Pradesh, in the Council he should be
elected by the Agency Council of that region.
There 1s an agency Council m Arunachal,

Again, 1 find that the admunistration of
the Council will be under ths suprevision,
guidance and control of the Chairman, It
appears that the Chairman will be a whole-
time officer, But here 1t 18 provided that
the President will nominate one of the
Members as the Chairman. He may be
cither a Governor or a Chief Minister, How
can he hold the whole-time office in the
Council, I do not know, So, these are some
of the problems heic and I hope that these
contradictions will be explained properly by
hon, Home Minister,

Then again, Sir, I would like to say
that in the name of integrated and balanced
development, i the State autonomy is going
to be infringed, it will wot be weicomed by
the people. Rather, it will be resisted
pacticularly by the people of Assam. The
people of Assam have had some bitter
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experience not only during the independence
period, but even before. 1 would like to
trace the history in Assam. During the
time of the Morley-Minto Reforms, Assam
was left out from the Scheme of those
reforms. Assam sent its representatives to
England to represent its case before the
British Ministry and then Assam was included
in that scheme of reforms. That is the
position At the time of independence,
Assam was proposed to be included ina
group ; that was also resisted by the people
of Assam and the proposal was dropped.

Sir, the proverb goes : Once bitten,
twice shy. Therefore, there are some
apprehensions that the status of Assam is
going to be lowered down. When there is
a clear declaration that it will be an Advisory
Body, 1 do not have such apprehension, but
the people, by and large, have such
apprehension. [ think their apprehensions
should be removed

Therefore, I would request the Home
Minister to state about this clearly on the
floor of the House that by this Bill the State
autonomy will not be infringed and the
Statehvod of Assam will not be lowered
down in any way.

With these words, I support the Bill.

s wivo Mo ¥R (ATNA) : WAAG
awrafs wga, & gw faa @ awdq
FWIE! quda @ My s wgrg i
AN g o v

for securing the balanced development
of the North-castern region.

ag stegw osey &1 Mfew oow AN o
fa %1 weqga fem @ g® wrgw gun
fir weer wuh A F @ifaw g
saifs & ag qww a8 qrar fn qeaTewd
wrfarer Frge W wr Ay s § o
ard § fr gk fael & forsr e
afafaat geit §, ¥ Tt farfedt sl
&, worre g Ay & frgarey aff
Y wgr war § fin e

The Councll shall be an advisory body
and a recommending dody,

e W fredcd gt W o § e
weiiy W W wdd, dew e
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IAEY Al a1 g wrAf, g o ¥
fas i ggadi @) w@iaf sgrmar & :

The Central Government and the
Government of each State concerned..... may
discuss and make recommendations with
regard to :

(i) any matter of common interest in
the field of economic and sucial
planning

(ii) any matter concerning Inter-State
Transport and Communications ;

(iii) any matter relating to power or
flood control projects of common
interest.

¥ AT AN at za¥ < af ¢, wfwa qg-
arq ‘oAt dev Femfesr a7 me wrd” ad)
fear & | o1 wawy ag & f5 <) fawr-
fedt g, & g g a yw @
qEM | owg AW wEANT A
qrafy ar A, Yqr FE FrgaAT AW
g 31w fawfd Fdm gvE N
WY SW & @ wwar & fe dlw
IR ST R 7 WA | WA WA
FWR Y faw g3 @l et At
Iagr fey & Faa ) faax & fag
¥ fear smdwr st @@ wifeas fae
¥ I q¢ frae w00 gad R & 0
wez srdiaT 74 &

zad ara—AX smar i & qgr
argra R faga & @l sr g B
araT ¥ g% wemdr & §ar fav T
ZER & @y &4Y aver war & 1 ¥ Frdy
g 9T MY qrar ¥ § @ fear s€@
& w1q 79 * Aty Far § afs W S
¥ oy o¥, af) gra WA agi g s
&t orarw A fagur Y g el
Aaiwy o7 W HawT g AAg A
sy mrry % o wady § o frgu ¥
w sridve § 1 9w s AR & § 8
fee quargwd wif|wr adl @ o
WIS AT TR ATEX & A A ITH G-
oy o &) o e gedy o el
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[’,ﬂ' HrTe o H%]
&1 for aeg ¥ WOX AT A T G
§ o aw ¥ ow N F W N fad,
wwT @y w1 7 3¢9 § | fagre wewer
gad §, of F o g @ ad
fiar | g AR F wrew F AT gAEr
&7 =fge

ok arg TifaRgT A ag w2 Afan
sifad &1 us e dfwde & g
arfad=z frar Sy, dor a4l 7S agl
9T qeIg @, § & qgAr Hfude @t
gdaz S+ afsa QAT g Aod gw
Far @ maAdc AgER g awg §
AR FIA 1 wear 7@ gur §, wafad
il AT A Aga Hw g fewdt &
qI TEE ¥R A omar § o) aEaty sy
L hauwarg f5 ag Sw s ¥
afad mga w7 WF AVE w4 ]
wifgd sl s mifwdga fear mr ¢, =g
af @ wfegg ) swmaw Wi faga w
god Ady wr wrfge ) a1 ooz wrET ¥
geardi HT¥ ®T AY Ay AT | &Y
2, guk Ak ¥ o) wrdtwA &, gaw fedie
wT Jfge

T geE & wig ¥ yg faw koY
¢ §, AwT qud w7 g, dfeT @i
off wrlorew 2, IA¥ awar & WA ¥ gw
grar &, cufag sradg @6t o gad ar
#gumr & f oww AR & st
LRC R

SHRI DINESH CHANDRA GOSWAM}
(Gauhati) : The North-Eastern Council
Bill bas been approached by the people of
Agsam with & certain amount of reservation,
The reservation erises not because of the
objects of the Bill, but Lecause there is a
feeling in tho minds of «fhe people that this
Bill will curtail the autonomy of the State
of Assam, and secondly, the feeling is aiso
prevalent that this Bill will not be able to

pehiov the objects for whish It hag bosn
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brought forward but will be another exercise
in futility,

The object of the Bill is to have an
integrated development of the north-castern
region, Nobody can have any quarrel with
this object. In fact, we are asserting in this
House that the crying need of the hour
today is an integrated economic devclop-
ment in the entire north-eastern region.

The north-eastern region is a very
sensitive region where there are diverse
types of populatian, with various tribes and
communities. Also, because of play of
different political forces there have been
various agitations in this region from the
side of the Mizos, the Nagas and so on
and so forth. This is the region which has
suffered mostly amongst all the States, from
different calamities, cither man-made or
natural. This region has been subjected to
calamities repeatedly; in 1962, it suffered
from the Chinese aggression and in 1965
from the Pakisteni aggression and it had
also suffered in the last aggression. Flood
has been a perennial problem in this region.
The entire economy of this region has been
burdencd with the problem of flood.
There is no communication worth the name
in this region. 1 think that it takes more
time to reach the north-eastern region from
some parts of the country than for man
to reach the moon from the earth.

The estimates supplied by the Reserve
Bank and other sources show that there
has been no progress worth the name in
this region. The estimate of the Reserve
Bank in July, 1970 has shown that the
total deposit of nationalised banks in Assam
has been Rs. 48 crores, whereas the invest-
ment has been only Rs. 20 crores, out of
which the investment in the agricultural
sector has been only Rs. 74 lakhs., After
all, the entire north-eastern region is
primarily an agricultural State. How c¢an
we expect development in this region when
the investment in this region has been so
very little ?

As 1 have said, my reservations on the
Bifl is not because I quarrel with its object
but because I feel that this may be another
excroise in futility. The problems facing
the north-east region have mot beoa solved
up till apw not because of the want of any
logisiation ‘ of this kind. For example,
thare s no incentive in the mind of the
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people for development on the agricultural
front. The problem of flood has always
been a curse upon the pople of the Assam
valley. That is why whatever incentive
they have is frustrated by the oncoming
floods and has thwarted the agricultural
development of the region. I do not think
absence of a legislation like the North-
Eastern Council Act has stood in the way
of the Central Government in solving this
problem.

The problem of lack of communications
1s one of the most difficult problems in this
region, The absence of a legislation of
this type has not come in the way of its
solution. The people bave been demanding
for long that there should be a broad gauge
line for the improvement of the economy.
But nothing has been done in this regard.
Unless there is a complete change in the
approach of the Central Government in
Jdealing with the actual problems, the
North [astern Council Bill is not the
answer.  What is called for a co-ordinated
integrated ecconomic development of this
region.

I have faith in the sincerity of the hon,
Minister. But unless the sincerity is
translated into practice, no fruitful purpose
will be served by the Bill Undoubtedly
the Bill will provide a forum where the
various States will have the opportunity of
discussing the problems, But whether this
will help in advancing the cause of the
economic development of the region will
depend upon the approach each State will
make in concideration of the problems. If
every State comes to the forum not with
an integrated approach for economic
development but only with a view to find
a solution to their individual problems, no
solution will be possib'e. Therefore, each
State must rise to the occasion. It mast
not act like politicians but like statesmen.
The politicians looks to the next election,
the statesman looks to the future of the
country after 20-30 years. Therefore, every
Chief Minister or other representative in
the Council must act not with an eye on the
next election but with a view to effect an
integrated solution of the problems of the
region as a whole and its economic improve-
ment in that view within the next two or
20 years,

One of the basic drawbacks facing the
region is that the boreancratic machinery
there bas not identified iteclf with the
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urges, aspirations and neceds of the people.
They comprise mostly people who have
come from outside and are at the helm of
affairs. They stay there for some time and
go back on traasfer. They have not
identified themselves with the aspirations
and desires of the people. Therefore, this
spirit indentifying with the aspirations of
the people must be inculcated in the
bureaucratic machinery.  Otherwise this
Act by itself will not solve the problem,
but may lead to acrimonious discussions and
further disharmony and disunity.

Comirg to the Bill, [ am in agreement
with my learned friends in completely
opposing cl.4(4) where by law and order
has been brought within its purview, I
think nowhere in the dialogue between the
Central Government and the State Govern-
ment, this was brought in. It is for the
fiist time that this has been brought i,
We vehemently oppose it because it will
directly affect the autonomy of the
States.

Lastly, if the object of the Bill is
achieved, we will be extremely happy.
Only the future will show whether the
Minister will be the rtecipient of brickbats
or bouquets. 1If by a concerted and
concentrated effort by the Central and
State Governments, there is brought about
an intcgrated economic development of the
region, Shri Pant will desetve all praise.
Otherwise, probably he will face some
criticism.  On behalf of my State, [
would like to assure him that we will tey
our utmost to give whatever co-operatisn is
possible in any effort at integrated cconomic
development of the region  That assurance
from our end we are giving to Mr. Pant,
and 1 wish him all good luck in his
efforts.

SHRI D. BASUMATARI (Kokrajhar) :
Sir, the object of the Bill has to be
appreciated.  Since the hon. Member who
spoke before me has dealt with certain
points, I need not repeat them. The other
day, we passed a Bill for forming a
number of States and Union territories in
the eastern zone, and just afier that, the
question of forming & North-Eastern
Council came to the mind of the Govern-
ment. At the very beginning we opposed
the formation of such bodies and in that
coannection, 1 had to say somewhere to the
Prime Minlster glso a3 to what prompted
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them to bring forward such measurcs to
deal with Assam {rom time to time 1 used
sirong language m some forum on one
occasion, I felt it, at that ume, that such
Council nught ot be an advisory body,
but to be 1n the nature of a bureaucratic
machinery was thought of as harmful to
the State of Assam  So we opposed 1t
like anything Then we held a series of
discussions, a series  of discussions took
place between the Home Minister and the
Prime Minister and the Chief Minister of
Assam and other leaders, and till then, we
could not come to an agreement whether
this Bill mav help the object wherein the
Central Government envisages that ity
**for the maintenance of sccurity and law
and ordur and recommend  fuither measures
necessary in thss regard It s fclt as af
the people of taat region dy not know how
to mamtain  law and order and do not
know how to pro ect themselves, So, 1
feel that this & s bteause of a guilty
conscience on the part of the Centre we
have apmoached tho e people in a  different
manner , we had suspected and negelected
them and we have been given to understand
that we are such that the Centre alone 1s
in 4 posttion to help us in the case of law
and ordet and ), on  1hat aspect pricks
my mind

But, after long discussion, this state of
afans has to be dealt with by such a
measure, as my fIriend has stated We
have atready discussed the matters regarding
the north castern region, where, the Central
Government has come before this House
for making NLCI A a Union tertitory under
the name of Arunachal Pradesh. At that
time, 1 said that NEF A was a paradise for
bureaucrats, If you wisit that area, you
wiil feel that these people are not treated as
human beings but as inhuman beings, by
the bureaucratic people, This is the
feeling.

I may point out one thing. You know
that at the time of Independence, as our
friend just now ieferred, the State ot Assam
was sought to be put in A group. It was
opposed* by the people of Assam under the
great leader late Gopi Nath Bardolvi and
then that 1dea was droppéd At the same
time, we have to see and consider so many
things. In spite of the fact that Assam s
the richest State from the point of view of
patural resources, it is very much neglected
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by the Central and when the State Govern-
ment cannot fulfil the aspirations of people
in that Hill region, 1t 1s found necessary
lor the Central to come out with such
measules 1n  various forms Now, three
new  States have been formed and two
areas have become Union territories, in that
region  Why ? It s because the Centre
never helped the State Government of
Assam 1n regard to the fulfilment ot the
aspirations of its people  This 15 the mamn
reason

1 would request Mr Pant to listen to
me I am speahing from my heart His
tustrious lather, when he was the Home
Minister, sud very nwely that Assam
epitomised the comnosite culture of India.
The late lamented Prime  Minister, Nehrup
on some other occasion, also  asked why
there shoule be any quartel over languase
The north-eastern region ot India including
Assam, was exploted for  apes, and
therefore there was every reason just to
resent it

It 1s from that point of view, which 1s
obvious, one laments that the problems of
Assam are not looked after by the Centre
with sympathy.

We have demanded for a long time that
there should be a commussion for the
Brahmaputra That was opposed by the
then Finance Minister and he said )
cannot spend money** [Lvery year Floods
in the Brahmaputia play havoc in Assam
Do we want money for pleasure ? People
are undergoing untold sufferings , sull
money has not been given for that

We have a 1efinery at Gauhati of course.
We get tuings done after a good deal of
agitations  Is there any project or scheme
which had been implemented by the Centre
only on a mere request ?

None No scheme had been accepted
or mmplemented by the Centre, plamly on
request, that s to say, without a fight,
without some agitation,

Take the second refinery. We are glad
that the hon Prime Mnster is going to
lay the forndation stone for the second
refitery. A study of that scheme shows
its feambllity ; it shows that there is every
possibility. But it was opposed by
buereaucrats, Why ? Ooly after & great
deal of agitation it was conceded.

1 spid the other day that Mr. Pant way
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an illustrious son of an illustrious father,
whom I respected more than my father
His father knew the problems of Assam
very well , he also knows them very well
now and the Prime Mimister too knows
them well It 1san undeveloped State . 1t
1s a problem State  Justice should be dot.e
to the people of that State

Speaking on this Bill, some friends
satd  “I support this Bill with reservation ™
T do not say so so, I support this RBill
without reservations with the hope that he
will implement the provisions of this Bill
and the State’s development would be
accelerated It 1y somewhat sad for us
becausc areas have been sliced out one after
another Wil vou say that you feel happy
if vour body 1s cut part by part ? You
cannot be happy But we are to support
this  All these years the problems of that
area could not be solved by that State
Government of Assam Naturaly, the people
of the Hill area felt irntated and made
agitation agamst the State Government |
appeal to M1 Pant to look into the matter
with proper purspective and not to wait for

agitations fiom the people of Assam  Ihat
IS MV request
o} fagara fag (wwq)  wwmafa

wgier < ag faw Qg Prarorar & & ow
w1 auda wvar g 1 zafay fr fag waar
@ ag faw amar ¥ ag agr weA
gragraw v faw & fadw *1 qvaw
% I8 o uwe Y At 3, Afra aw
fath wera 3, ag fody awafasar ov
sraifea A8 & § omma fAadew s
frsgfra nfas A X O 7 ¢
foaa® v < ag faa qqAmr a1 & | AW
g

‘any matter of common mterest 1n
the ield of economic and social plan
ning , any matter concerming inter-State
transport and communications and any
matter relating to power or flood control
projects of common interest *

# dmr g s wear § f gt a0
& Tg FFIT FY AW & oY 0F UF e
& a9 4 #Y a7 A § o gw R@A
f& murean dzw A gweEd oA
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®zw & arr gft gudafz TwoaFR
Tt Fifad and 2 Y IR AV fediomw
A ¢ 92 eheade v ¥ femrd wrdt
g | M7 wy a?w T AT WO §,
RISy W AT Hr wTer & 1 gafed
e fred o R W TG T Ay
T  IAFr uFrAfaw AT FA F
fadr aga ot grasagar & & g ave A
sifew a7 sy 1 9fF @ @ww ag
wan-gen g5 § T gr-aeE § o fag
7T #1% ) SqFUNT FF A arar £
cafoe arazgs & fr ag ffew d os
qrg 397, 0% gA & A9 g3 AN
1T mod faawdl ¥R avl & faw
s T

sgfuraenam«tFur g f4 Mz
yoifedy Ag1 & wd @ aifa 1 Y ) wrEsIw
¢ fr gm aifem & & fedieq @1 ods
gfeeaRZaT 41 sggeqr 91 19 | 99 7%
Ag sqaTqr ALY @Y A9 9T oA Fifgd &
fedom @ ®1f A waaq ag frea
gear | & frdgs woa1 apr v
qFIT 1 AT WY A ¥ g
gy & falt gary 3w A awvar 41
Mfqa, zAmza M qavm F Afad,
fefer  arex #1 gwrar ft Afsa
YA WX Hed TRA T TrEEy A
awear 1 ag & cafav ¥g ver gy
azt ot g wwre &Y foawd @ 9w g
avy # Fifas 1 Siw fear 7r awar &1
garh Sas sifgs W ¥ ®T G R
A% GO ¥ gury A s S 94
T A A frar § 1 7 fF Naa wfas
& mrda WYE mwgr gfeesime adr faar
T A ARy FE Gsay A 4 g,
gRfaT Fellg @I B I AT FY AR
o Faar Tl KA g4 o a7 38 Y
u, ua afax 2y9an ¥ fad gat e
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[#fr fermre f7g)

¥ A fag s €@ qH A Dfad
gAY 2 9wy g Frar s artge

g A AT W AETFT qAA , g
Rz geaz § | fardy oY @2 Y v
wu a8 o aifgd, dfsa @r de ardw
#Y ol Areqrd A gFA TN OF R ®
WaramaR §1 Fog ol & ar
A FEAT AEAT § | VAT AT Jeq 92|
F o9 A 0F feedr & oY wrga WY o
§ ur g TTF I FT {E W gE
Ak gr I g1 @ wmT A gmd
auerd @ awdar &1 gw Ay ardw
qrE7T A FHEAT N W Feq & g
ad) @t o ag Ff S ara A FE
st awdr | & gt wgar fF @ |ageaen
FY AFT 2TW FT AIETAAN F7 g, TAHY
qrEd T, 9§ I OO avg ¥ vFmaris
W w3, ¥feT 97T oF qET F  wrEEw
¥ G4 g1 IT WA ¥ I Fwv wifas
¥ az s e mET A QAT A
ag %3 1 4 fr 79 wYfge § et 2z 9y
YA %9 A @Y Y & wafwd A q@
frdgw &1 gnda wwar g W fadea
war § fraes gat sdeh €Y aueard
) NI N g T ) oAEAA F9E F g
®T GYAT § 1 A WA WIW A% HAT gAT
£ | SR g O MW B gy @ a
agr & 1 g avg § fefew areT &) ssdy
1 N us U5 & g ® a@ Ad
£ 1 2l e & ol s Waade & fag
Doma Fifas =g od ) g 9@ @y
¥ wa ¥ gfdt o @1 99 #Y waw
AT WA ¢ ¥ A wE INgA A
wrEAr adt § 1o S ooy ey
Ry A iy & faw #€ w1 w@r
ot ag wq¥ AT TR ww wrar Y0
T @ew Yk AR § ag wEetmw
g ar o sy wod gz & fad
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S §Ew FATAT § & WET q® AT HT
I Q wrdt § w0 ag fad gy w2
& forg Sas! aam@T €

# argar g 5 & ware S quwansy
% fau s O Rzg Ffaa ¥ dz w1
gAIEIE T FAM | ITHT AT F Ow
Az JgEd W LAk wd ¥ A
@z # gfaa faady § 51 gaaT wiaar
glar ) T @y T A wAq ¢
G9E FENT T GIA | GE TN 0F Re
Fag A am T vw RE Ny
FATY § Su% a7 g8 N @A W@ A
STt & B FFT FUIT IFHAT § THH qTE
@ T Y ardl @ WX EaEr ag=rdt
¢ zafa g avg & stfas gart st
arfgn 1 wT e wE o & fanm f ww
qIET QAN P FArr g, ar A
EAST T FE |

SHRI K € PANT: I am very grateful
to Shri Shivnath Singh for his very lucid
spesch

SHRI BHOGENDRA JHIA * Now you
will have Councils for U P, Madhya Pradesh
and other States ?

SHRI K. C. PANT: I think Shn
Bhogendra Jha will understand both the
purpose and the motivation behind this Bill
better if he reads what Shri Shivnath Singh
said

He was very clear and lucid and he
caught the point fully. 1t s for that reason
that he really pleaded for an exiension of
this idea to other areas ncluding his own.
So, if there 18 any lurking suspicion 1n the
mind of any hon member from Assam or
anywhere in the north eastern region about
the possible erosion of autonomy on account
of this, 1t should have been fully removed
by the speech of Mr Shiv Nath Singh,
because no one would mvite erosion of the
autonomy of his own State Obviously, when
someone from another state, pleads strongly
for an extension of this Bl to his state,
he is fully aware of the :mplications, and he
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would not do so if he feels that it will result
in erosion of autonomy of his own State.

Hon. members who have spoken have,
1 think, understood the Government’s
intention in bringing forward this measure,
but some of them nevertheless have made
certain points of criticism. I would take up
those points to the extent I am permitted.
Firstly, I would like to repeat that this
House in 1970 passed the North-eastern
Council Act and Parliament made it into
law. That was the occasion when the
experiment with Meghalaya State within the
State of Assam was being tried out. Manipur
and Tripura had not then become States.
Arunachal Pradesh and Mizoram had not
becomc Unijon territories FEvea then this
House in its wisdom felt there was need for
coordination and that need was to be met
by the creation of the North-eastern
Council, How much more need is there
today when therec are five States and two
Union territories in that region. It stands
to reason that if there was need in 1970, the
need in 1971 is very much more.

The Noth-eastern Council Act, 1970
created an advisory body. This council
also is an advisory body and continues to
remain an advisory body. Oaly its functions
in relation to the regional plan have been
redefined. In my opening speech I had dealt
with the difference between that Act and the
present Bill. 1 will not repeat it.

SHRI R, V. BADE : The recommenda-
tions are not binding on the Central
Government.

SHRI K. C. PANT : I appreciate the
point that there is a weakness in this
scheme, viz,, its recomendations are not
binding automatically on the Centre or on
the States themselves. We have to face up
to this question : Either we make it binding,
in which case to that extent there is erosion
of State autonomy, or we do not make it
binding to which extent there is this
weakness.

SHRI BHOGENDRA JHA : We want
~ to be binding on the Centre,

SHRI K, C. PANT : If you want to
make it binding on the Centre, if they
suggest that Rs. 1000 crore should be spent
this year, is Parliament prepared to forego
its own privileges to that extent and delegate
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its powers of budgeting to the North-eastern
Council ?

SHRI BHOGENDRA JHA : 1 request
you to withdraw the Bill.

SHRI K. C PANT: Your own con-
tradiction should not apply to me. These
are not simple matters. We did earlier think
that there should be some provision which
would enable the Centre to issue directions
that the recommendations of the Council
which are acceptable should be implemented.
This was the first schecme which we
discussed with various States in that region
and the representatives of the States and
Union Territories in that region,

I sometimes feel that some of the
apprehensions expressed even today owe
their origin to the misupprehension that the
scheme in its original form is still appli-
cable When the power to give directions
was taken by the Centre, it was with a view
to implementing the recommendations,
Even then the idea was not to interfere with
the development but to promote the
development of the entire region. But
because of the objection from the States and
from the leaders of that area, we have
removed that power to issue directions.
Today it is purely an advisory body. So, 1
do appreciate the point made by Shri Singh,
But I do not want to begin this new chapter
in the history of the north east area by
creating a feeling that the Centre is
interested in foisting anything into the north
eastern area. That is the main reason why
we have not included it. This is the last
Bill in the series which complctes the
process of restructuring of the north eastern
region and in this Bill we have done the
very minimum that we must do to provide
for co-ordination in respect of development
and security matters.

If we did this in a manner which would
create an impression in the Union Territories
in the north castern part of the country
that somehow the Centre was interested in
an erosion of their autonomy or in taking
over something from them, it would be a
bad beginning. If tl.\ey do it willingly, we
would be prepared to shoulder the responsi~
bility ; if they are not willing, we are not
foisting it on them. Thatis why we have
created this Council.

It is an advisory body to discuss and
debate, which will make recommendations,
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1 need not read out the whole thing again,
In section 4 it says clearly that the Council
shall be an advisory body.

SHRI R. V., BADE : Why don’t you
make aprovision that if the recommenda-
tion js not acceptable to the Central
Government, it would be sent to the Council
for further discussion ?

SHRI K. C. PANT : Discussion is an
interminable process and, certainly, there
will be discussion and exchanges. The
Centre saying ‘no” in any mattcr has not
stopped the discussion so far between the
Centre and the Statcs. They keep coming
back. That is a part of the democratic
process.

The need for the Council or some such
body was felt cven at the time of making
the original announcement in this House
when we agreed to the crcation of Tripura
and Manipur as separaie States. Even at
that stage, in that very statement, the Prime
Minwster had stated that theic would be
some arrangement for effectlng co-ordination
in the field of devolopment and security.
Security came in already at that stage.

A point has been raised by many friends
as to why security came in. The answer has
been given by Shri Singh and I do not want
to repeat that. Even in respect of security
there 15 no imposition from the Centre May
1 read the relevant provision :

*The Council shall review from time
to timie the measures taken by the States
reptesented in the Council for the
n.aintenance of security and public order
therein and recommend to the govern-
ments of the States concerned further
measures pecessary in this regard.”

Where 1s the imposition ? It is a recom-
mendation ; it is not mandatory. Who will
make the recommendation ? The States
themselves.

Now I come to the question as to why
it is ngcessary. Even in a big State like UP
T have seen in many districts that between
the various districts‘.there are problems.
When certain criminals come over from one
district 10 another, a certain amount of co-
ordination has (0 be eflfected. That is very
casy in a State whese there' is a regular
machinery, DIG, 1G and so on,
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SHRI BHOGENDRA JHA .
any advisory council being there ?

Without

SHRI K. C. PANT : Exactly, because
it is one state, When there are differrnt
States, inter-State problems crop up. The
problem of dacoits as it affects Rajasthan,
UP and Madhya Pradesh is a case in point.
Any hon. Member who comes from that
region knows how essential it is to have
inter-State co-operation, § am sure the
House will appreciate the reasonableness of
the proposition that there should be consulta-
tion in regard to law and order problems in
this small area which is now carved into
various States.

Some of these States were previously
districts. I do not say in a dcrogatory sense.
But from the administrative point of view,
some of these States werc districts, small
areas, small populations, before. Today,
there will be so many problems in which
there will be need for consultation and there
will be need for helping each other out and
to sort out various problems.  So, [ think,
this will be a helpful step and 1 am quite
certain that if we did not provide this
Council, even otherwise, the States would
have to get together on all these questions
because the very situation demands that
there should be such consultations. There
is no imposition from the Centre. There is
no question of law and order being taken
over by the Centre. 1 1eally do not think
that there is any ground to oppose pubhic
order or security being considered by the
Council,

SHRI R. V. BADE : 50 far as law and
order 15 concerned, why are you clubbing
full-fledged States with Union Territories ?
About this public order situation, they have
got their own police officers, ete.

SHRI K. C. PANT They will
certainly have their own police officers, If
there is need for consultation between States,
they consult each othcr and recommed.
What is wrong in that ?

SHRI R. V. BADE : There is coordina-
tion between police officers in Madhya
Pradesh and UP,

SHRI K. C. PANT : That justifies it.
You have got my poift al last. There is
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need for inter-State consultation. There are
five States and two Union Territories in this
small ares, Does that not call for some
such body where consultation is held ? 1
thought everyone would welcome it.

A question was raised by Shri Biren
Dutta : Why not leave it to the Zonal
Council ? There is a slight difference. Some
of the functions enumerated here, on p. 2,
are the functions of the Zonal Council. Any
matter of common interest in the ficld of
economic and social planning ; any matter
concerning inter-State transport and com-
munications ; and any matter rclating to
power or flood control projects of common
interest are covered by the Zonal Council.
The other functions and, particularly, those
relating to the tegional plan, formulating of
a unified and coordinated rcgional plan, etr.
which are given in subsequent sub-clauses,
do not fall within the purview of the Zonal

Council. Thercfore, a Zonal Council alone
will not achieve the purpose we have in
mind

This is absolutely vital, This is the

basic concept of having an integrated
regional plan for the whole of the north-
eastern part of the country. It is quite
clear to those who are familiar with the
geography of that region that it is like a
cup. Assam has common boundaries with
all the States. All of them are inter-hinked
in 50 many ways in terms of economic
development. You can hardly touch any
aspect of economic growth and development
in which there s not some kind of link
between the various States. If you come to,
say, the question of roads, obviously, there
has to be coordination between the various
States. All the roads conneciing various
units to the rest of the country pass through
Assam, If you just think of that, there has
to be inter-State connection of the com-
munication links. It is an absolure must.

Then. from the point of view of say,
irrigation and power, you have to have dams.
Sometimes, therc may be a dam which
inundates a certain area in one State and
gives power to other States. There has to
be an agreement in these matters.

There may be a question of locating
industrial units. Forests are an important
resource of this region. If we do not have
such 8 Council to consider these matters,
there may be a temptation for each unit to
have a small forest-based industry which is
pot econpmically v‘iable. But here, we ¢an
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have a regional view of it. There can be
economically viable units set up in the
interest of the whole region and in such a
manner as to give satisfaction to all  This
can be considered rationally in sucha
Council.

Similarly, there are other inter-State
projects where the same thing would apply.

So, Sir. I think a bodv like this Council
where decisions can be arrived at after free
and full discussions is absolutely necessary
from the overall point of view of integration
of development schemes in these States to
sce that the development of the region takes
place as rapidly as Members would desire.

A question was raised about the
resources. [ agree that the Council alone
cannot produce the results unless resources
are thers. Rcosources have to be given to
the North-Eastern region in order that with
in the umbrella of this C‘ouncil intei-State
projects can be tuken up.  There would be,
apart from these, the State Plans, These do
not replace the Statc Plans, but over and
atove that, there will be a regional plan.
In respect of the resources position, one
must appreciate that when States are formed,
in a way it is a transition to adult-hood.
Adulthood carrics its own tesponsibilities,
So, resources have to be raised by the States.
Apart from that, however, in the rest of the
country one may talk of the States raising
their own resources, but, for the Notth-
Eastern region, I fecl, the Government must
take a more liberal view. Now, a more
liberal view can be taken if you could per-
suadc the other States also that this region
requires some special treatment and you give
to this region something over and
above what you give on pro-rata basis
to other States. You knoow there
are certain provisions for distributing
Central resources to various States, In this
case, for the North-Eastern region more
resources will have to be allocated and this
can best be done when vou have such a
Council which does formulate a Regional
Plan and makes recommendation for raising
of resources that are required and this
grovldcs that basis for persuading other

tates that here is something for which extra
assistance would be required and, therefore,
you should be wilijag to make your contri-
bution for the development of this region.
This would be an importaat step in procur-
ing more resources for the North-Eastern

region.
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[Shri K. C, Pant]

1 don’t think I need go into various
details. But I have tried to cover the main
points as I have understood them. There
is only one other point which I think 1
should make because a very wide-awake
member like Mr., Goswami made it, He
<aid that we did not mention the question
of security at any time before and that we
have introduced it here. 1 shall rcad out
the clause but, as 1 said carlier right in the
beginning when the Prime Minister made an
announcement on the floor of the House,
even at that time she had talked of a co-
ordinated approach in respect of security
matters. So, there is no question of taking
anyone by surprise.

Many Members have emphasied that an
important element in the development of
the North-Eastern region will be the
approach and the attitude of the Central
Government to this region. Personally, 1
have developed links with that region and
during the past few months 1 have had the
good fortune of coming into close contant
with them.

I know their problems. 1 appreciate the
pain with which some of them speak here
when they talk about the difficulty of Assam
in procuring projects and the difficulty of
other regions in securing projects. I also
appreciate the difficulty of communications
which held up many projects coming into
this region. 1 do hope that with the libera-
tion of Bangla Desh, some of the big bottle-
necks standing in the way of development
of this region would have been removed,
because, with the resumption of water trans-
port and navigation along the Brahmaputra,
one of the bottlenecks would have been
removed. Therefore, I hope that this will
open up the North-Eastern region even more
than what has been the case in the past and
it will facilitate the development of the area,

15.00 hrs.

With regard to the attitude and the
approach of the Central Government, hon.
Members know full well the att'tude of the
Prime Minister and they know the approach
of the Government, 1 can certainly assure
them that in so far, as it lies within
our power, we shall certainly do all that we
¢an to develop this region. We realise its
importance. We realise its problems, We
know that it is a border ares, » sensitive
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area on which many international boundaries
impinge, and that even from that point of
view, it is necessary to develop that region.

But, above all, it is a very vital, a very
colourful and a very interesting part of our
country, with a variety of culture, with its
own way of life, with many peoples
represented in this smal! region which
add to the variety of our national life.
We certainly want to see that they come
into their own, develop their own lives as
they think best, develop their own *nstitutions
as they think best, and their development
will add to the strength and the development
of the whole country. This is what we have
in mind and 1 am sure that the House will
join me on this occasion in sendng our
very best wishes to the people of that region
to each of the States and Unioa Territories,
and in wishing them well for the future,
Thank you.

MR. CHAIRMAN : The question is :

“That the Bill to provide for the
Setting up of a Council for the north-
eastern areas of India to be called the
North-Fastern Council and for matters

connected therewith be taken into
consideration.”

The motion was adopted.
MR. CHAIRMAN : There are no

amendments.
together to the vole of the House,
the question is :
“That Clauses 2 to 8, Clause |, the
Enacting Formula and the Title stand
part of the Bill."

The motion was adopled.

So, I will put all the Clauses
Now,

Clauses 2 t0 8, Clause 1, the Enacting
Formula and the Title were added to the Bill.

SHRI K.C. PANT:
move ;

“That the Bill be passed.”

Sir, 1 beg to

MR. CHAIRMAN : Motion moved :
““That the Bill be passed.”

SHRI DASARATHA DEB (Tripura
East) : Even after hearing Mr. Pant, clearing
certain doubts expressed in this House, Still
1 havy my apprehensions, gbout retaining
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this particular clause of the Bill, This
clause says :

“The Council shall review from time
to time the measures taken by the States
represented in the Council for the
maintenance of security and public order
therein and recommend to the Govern-
ment of the States concerned further
measures necessary in this regard *’

I have an apprehension that it is an
encroachment on the autonomy of the State.
For development, occasions may arise when
some consultations may be necessary
between Statc and State, but without
retaining this Clause, such type of consul-
tations may be carried on between State and
State. Such type of consultations are being
made. The:efore, I do not think why it is
necessary to keep this particular Clause in
the Bill. It only signifies this, that in the
eyes of the Government, there are certain
things, due to which they want to interfere
from time to tine

Security, internal affairs, law and order
etc are entirely State subjects, and it is the
State Government which has to deal with it
independently But here there is an
obligatory clause that from tume to time they
should meet and consult and recommend to
the Central Government further measures
which are nccessary. That is why I have
my apprehensions and 1 feel that this clause
should not be there. If it is there, it would
be a clear interference in the autonomy of
the States.

It is still premature to say whether this
Bill will help the development of this parti-
cular region or not. The hon. Minister has
said that this is necessary for a co-ordinated
programme or a co-ordinated approach
towards plaining for the development of
this particular region. But in this council
is formed, and the elected members, the
Chief Minister and the administrator are
taken as members of the council, then
different States and Union territories will be
there, and they will be placing their owa
demands and schemes ; instea] of working
as a coordinating body, this council will
become a quarrelling body or a quarteliing
board, with each State wanting more money
for its programmes and projects and thus
there wiil be no coordination.

Instead of forming this type of council,
the Central Government could do well if
they comsult the respoctive States, sit with
fhem, tako up the programmes for their v
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development, allocate money and help them
as much as they can. It is only in that
way that this particular area can be
developed.

This council indirectly is an imposition
of the Central Government’s control over
the head of these States. After the Prime
Minister announced this scheme, in the
initial stage itself, the people of Assam,
Tripura, Manipur and other areas had very
strongly resented it and they had rejected it
very reasonably and correctly too, and their
apprehensions have now proved correct.

It is said that this council is an advisory
body, but the clause itself indicates that it
will not function only as an advisory body,
but it will do some other functions ..

SHRI K. C. PANT : What else ? Where
i8 it binding ? Where is the mandatory
power 7

SHRI DASARATHA DEB : It is not
binding, but the clause says :

“*The Council shall review from time
to time the measures taken by the States
represented 1n the council for the
maintenance of security and public order
therein and recommend to the Govern-
ments of the States further measures
necessary...",

SHRI K.C, PANT: The word is
‘recommend’.

SHRI DASARATHA DEB : That is not
all. Instead of asking the different States
to recommend or to give a report about the
affairs in their territory, the hon. Minister
is now making it binding on the coun:il to
review the security measures from time to
time. The word ‘may’ here means ‘must’
or ‘shall’.

SHRI K. C. PANT : What is mandatory
about their recommendations ? Their recom-
mendations are not mandatory.

SHRI DASARATHA DEB : This clavse
is unnecessary. Why should the Gentral
Government want to get a report from the
council 7 Why should they not get it from
the States themselves ? Do they think that
a State is incapable of giving any report or
is incapable of reviewing their own affairs ?
Why is this provision necossary ?
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[Shri Dasaratha Deb]

That is why even at this stage, I raise
my dissenting voice and 1 associate myself
with thosc who have resented this even in
the very begining.

it ypavEare ey (qeAr) :oaw-
qfy wgtzg, ¥ g8 fast w1 Q9 F@r
g | wraAtg wefy agid 7 A qEra agl
qz frar & 3a¥ ot sasr wawAr fag
i ¥ omow, fata @ ¥ S
searg e fear & o wmw & fad
gEe) 7 azr 9T g fawre = el
g za @y arar #) @A gU A &9
fadas #) agr wEqq 2 A8 FvAr apfer
a1 1 73 &% 3 ¥ar aar & T g favow
& o170 ™ AN F owwd fyrw 9y wfy
®Y i 1A A oagr gt | g7 g8
gAY Torar war ¢ 5 onifeas F wIg
TEF 9T RIAF U WAST FT AFA g,
o qter 97 Ry ATEIC 0¥ 4% T
wear frge agy 3 Fifoa S

THE qT9T 97 93 9f9g a7 @
g @99 qraef W 37 @al N
faar gt qgi & waar # @A FRAT
39T | #HifE Ary Ay ag Agr w7 d
fe 3ok fawfed ¥ & @y R gaar
s AT AW ¥ Y wfwq faw wea
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I5A Y @ @ g @, w9y gw afog
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SHRI K. C PANT: Shri Deb says
that in spite of all my explanations he stil
has his fears. He and his party are prey to

50 many fears that I camnot possibly exer-
cise him and his party of these fears.

SHRI BHOGENDRA JHA :
no question of party here.

There is

SHRI K. C. PANT : It s not possible
for me to remove all his fears and halluci-
nations. But I did try again to point out,
then he read out the ciause, that there is
nothing in it which makes the recommenda-
tion mandatory.

SHRI BHOGENDRA JHA: The
State Government feels that it is not
necessary to detain people without trial. But
suppose this Cowncll recommends it 7 A
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Central Minister will be the Chairman of
the Council. There will be funds due for
allotment for development. So thc question
of applying pressure will come.

SHRI K. C. PANT : That is a good
example. Supposc the Coancil recommends
that people should be detained without trial,
but that is not permissible under the law. It
cannot be dome. That is the whole point,
That is not a law-making body. It does not
replace the Legislative Assembly., 1 think
you have caught the point. It is not manda-
tory. It cannot replace the Legislative
Assembly A decision by the Council will
not have the cffect of setting aside the
Legislative Assembly’s decision and impos-
ing its own decision. That is not there at
all,
is un-

AN HON. MEMBER : It

necessary.

SHRI K. C. PANT: When you say
it is unnccessary, you are shifting the
ground. Itis not longer bad; itis no
longer evil ; but it is unnecessary ! If you
are shifting your ground more quickly, I
will leave you more time so that you will
come round and say it is necessary and
desirable.,

I would like to point out that even in
the original 1970 Act it was there. It was
in the 1970 Act—*maintenance of security
and public order therein.” That has
already been acceptvd by Parliament. I am
not bringing anything new,

The other point was about the Gover-
nor. I would like to tell Shei Shastri that
among the novelties of the scheme of north-
eastern region’s reorganisation is the fact
that all these States are going to have the
same Governor. One man is going to be

Division No. 29]

Ambesh, Shri

Appalanaidu, Shri

Barman, Shri R, N.

Barua, Shri Bedabrata

Barupal, Shri Panna Lal

Basumatari, Shri D.

Bhagat, Shri H. K. L.

Bhargava, Shri Basheshwar Nath

Bisht, Shri Narendra Singh

Chandra Gowda, Shri D. B.

Chandrashe«kh?rappa Veerabasappa,
Shri T, V.
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the Governor of Assam, Meghalava, Mani-
pur and Tripura, and this common Gover-
nor will be one of the binding factors and
surely help the States to come together. I
think that his representation on this Council
will be very, very useful. Tkat is why he
has been kept there.

Finally, Shri Shastri raised the point
as to why the Central Government does not
defray the administrative expenses of the
North-Eastern Council. 1 would refer him
to clause 7(4) of the Bill where it is stated as
follows :

““The administrative expenses of the
said office, including the salaries and
allowances payable to, orin respect of,
members of the secretarial staff of the
Council, shall be brone by the Central
Government out of the moneys provided
by Parliament for the purpose.”

Therefore, alter this at Icast ] hope he will
support the Bill,

MR. CHAIRMAN : The question is ;
““That the Bill be passed™ ..,

SOME HON. MEMBERS : We want
division,
SHRI K. C. PANT: Mr. Chairman,

there has not been a single division in th's
Bill either in the first reading stage or when
we considered the clauses ; nor was there a
division on any amendment. A division is
wanted at the fag end of the third reading!
I just do not understand this; 1 would
appeal to my friends. . . (Interruptions) 1s it
the idea to fight the elections on this
Council ? (Interruptions).

MR. CHAIRMAN : The question is :
““That the Bill be passed.”
The Lok Sabha divided :

115.23 hrs.

Chandrika Prasad, Shri
Chaudhari, ‘Shri Amarsinh
Chaudhgry, Shri Nitiraj Singh
Chuntten Lal, Shri

Darbara Singh, Shri

Das, Shri Dharnidhar
Dasappa, Shri Pulsidus
Deshmukh, Shri Shivaji Rao S,
Dhaiamgaj Singh, Shri

Dixit, Shri Jagdish Chandra
Doda,sShri Hiralal

Dwivedi, Shii Nageshwar
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Gangadeb, Shri P,

Godftey, Shrimati M.

Gogol, Shri Tarun

Gokhale, Shri H. R.

Goswami, Shri Dineskh Chandra
Gowda, Shii Pampan

Hari Kishore Singh, Shri

Hari Singh, Shrt

Hashim, Shri M M,
Kadannappalh, Shri Ramachandran
Kakodkar, Shri Purushottam
Kamala Prasad, Shri

Kapur, Shr1 Sat Pal

Kedar Nath Singh, Shri
Kotoki, Shri Liladhar
Kotrashetti, Shn A, K.
Krishnan, Shri G. Y.
Kumaramangalam, Shri S. Mohan
Lakshmikanthamma, Shrimati T.
Mahata, Shri Debendra Nath
Majhi, Shri Gajadhar

Mayghi, Shis Kumar
Mallikaryun, Shri

Mandai, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Mehta, Dr. Mahipatray

Mishra, Shri Jagannath

Modi, Shri Shrikishan
Mohapatra, Shri Shyam Sunder
Mohsin, Shri F. H.

Munsi, Shri Priya Ranjan Das
Oraon, Shri Tuna

Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri Sudhakar

Pant, Shri K. C.

Pratap Singh, Shri

Paswan, Shri Ram Bhagat
Patil, Shri S. B,

Patil, Shri T, A.

Patnaik, Shri Banamali
Patnaik, Shri J. B.

Qureshi, Shri Mohd, Shafi

Phagirath Bhanwar, Shri
Bhattacharyya, Shri 8. P,
Bhaura, Shri B. S.
Chandra Shekhar Singh, Shrl
Chandrappan, Shri C. K.
Deb? Shri Dasaraths
DI!“I. Shri, Bim [
Haldar, Shri Madhuryya
Horo, Shri N. E.

Jha, Shri Bhogendra
Joarder, Shri Dinesh
Mukerjee, Shri H. N,
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Raj Bahadur, Shri

Raju, Shri M. T.

Raju, Shri P. V. G.

Ram Swarup, Shri

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rao, Shiimati B Radhabai A.
Rao, Shn J. Rameshwar
Rao, Shri M 8. Sanjeevi
Rao, Shri M, Satyanarayan
Rao, Shri P. Ankineedu Prasada
Reddy, Shri P. Antony
Reddy, Shri K. Kodanda Rami
Reddy, Shri P. Bayapa
Sadhu Ram, Shri

Sait, Shri Ebrahim Sulaiman
Saksena, Prof. S. L.

Sankata Prasad, Dr.

Satish Chandra, Shri
Sayeed, Shri P. M.

Shankar Dayal Singh, Shri
Shankar Dev, Shn
Shankaranand, Shn B.
Sharma, Dr. H. P

Sharma, Shri Nawal Kishore
Sharma, Shri R. N.

Shastri, Shri Biswanarayan
Shinde, Shri Annasaheb P.
Shivappa, Shri N.

Shivnath Singh, Shri
Siddayya, Shri S. M

Sinha, Shri Dharam Bir
Sokhi, Shri Swaran Singh
Suryanarayana, Shn K.
Swamy, Shri Sidrameshwar
Tarodekar, Shri V. B,
Tayyab Hussain Khan, Shri
Tewari, Shri Shankar
Tiwari, Shri D, N.
Unnikrishnan, Shri K P,
Venkatswamy, Shn G.

Verma, Shri Sukhdeo Prasad

Mukherjee, Shri Samar
Nair, Shri Sreekantan
Panda, Shri D. K.
Reddy, Shri B. N
Roy, Dr. Saradish
Saha, Shri Gadadhar
Sambhali, Shri Ishaq
Sen, Dr. Ranen
Shastri, Shri Ramavatar
Subravelu, Shri
Ulagavambi, Shri R, D,
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MR. CHAIRMAN : The result* of
the division is : Ayes—108 ; Noes—23.

The motion was adopted

1521 brs.

STATUTORY RESOLUTION RE :
MYSORE GOVERNMENT NOTI-
FICATION UNDER COTTON
TRANSPORT ACT

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHIB P. SHINDE) : Mr. Chairman,
1 beg to move :

“In pursuance of section 8 of the
Cotton Transport Act, 1923 (Central Act
3 of 1923) read with the Proclamation
by the President G.S.R. 457 dated the
27th March, 1971, this House approves
of the Notification No, AF 94. ATN 64,
dated thc 5th November, 1971 of the
Government of Mysore, Agriculture and
Forest Department to be issued in
exercise of the powers conferred by
section 3 of the Cotton Transport Act,
1923.”

MR. CHAIRMAN : Anybody wanting
to speak ? No. I shall put the motion to
vote : The question is :

“In pursuance of section 8 of the
Cotton Transport Act, 1923 (Central
Act 3 of 1923) read with the Proclama-
tion by the President G S.R. 457 dated
the 27th March, 1971, this House
approves of the Notification No. AF 94,
ATN 64. dated the 5th November, 1971
of the Government of Mysore, Agri-
culture and Forest Department to be
issued in exercise of the powers conferred
by section 3 of the Cotton Transport
Act, 1923,

The motion was adopted.

1523 brs.

SUPREME COURT JUDGES
(CONDITIONS OF SERVICE)
AMENDMENT BILL
AND
HIGH COURT JUDGES (CONDITIONS
OF SERVICE) AMENDMENT BILL

THE MINISTER OF LAW AND
JUSTICE (SHRI H. R. GOKHALE) : There
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are two Bills, one relating to the Judges of
the Supreme Court and the other, about the
High Courts. [ was wondering whether it
was permissible to have a common discus-
sion. The subject-matter is the same. I
shall, if you permit me, move both
the Bills for consideration ; let there be
common discussion, but separate voting.

MR. CHAIRMAN : You can take them
up together,

SHRI H. R. GOKHALE :
movet :

1 beg to

““That the Bill to amend the Supreme
Court Judges (Conditions of Service)
Act, 1958, be taken into consideration.”

I beg to movet :

““That the Bill further to amend the
High Court Judges (Conditions of
Service) Act, 1954, be taken into
consideration.”

In the matter of conditions of service
like leave, pension, etc. the Judges of the
Supreme Court are governed by the provi-
sions of the Suprcme Court Judges
(Conditions of Service) Act, 1958 and the
Judges of the High Court are governed by
the provisions of the High Court Judges
(Conditions of Service) Act, 1954

Under the Act governing the Supreme
Court Judges, when a Judge of the Supreme
Court avails of leave on full allowances,
he is entitled to full salary (equal to
monthly rate of pay) for the first 45 days
and leave allowance at the rate of Rs.
2,”20/- per month for the rest of such leave.
If a Judge is forced to take long leave for
reasons of ill-health, he has to avail of
leave on half allowances during which period
he is entitle® to an allowance at the rate of
Rs. 1,110/-per month only. To give some
relief in such cases, it is proposed to extend
to the Judges of the Supreme Court, the
facility of commuting leave on half
allowances into leave on full allowances on
medical certificate upto a maximum
period of three months during the entire
service as Judge son the analogy of the
provision obtaining for Goversment servants.
In the Act governing the High Court

“The following Members also recorded their votes_for AYES : Dr. Jivra] Wehia,

Sarvashri Shashi Bhushan and Iswar Marandi.

$Moved with the recommendstion of the President.



